IN THE CENTRALAOMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
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0.A .NO. 530 of 19964

Batween Dated: 25.4.1996

KsHanumantha fao coe Applicant
And

1¢ The Sub Divisional Officer, Phanes; Rajahmundryf

2. The General Mamager, Telacommunications, East(East)|Godavari
Telscom District, Rejahmundry.

»

3. The Chief Genaral Managsr, Telecom, A.P.Circle, Hyderabad.

voo Respendents
Counssl for the Applicant t Sri. K./enkateshwara Rae
Ceunsel for ths Respondents : Sri. N.Y¥,Raghava Reddy, Addl.CGSC
CORA M: : )

Hon'ble Mre Riﬂangaréjan, Administrative Mepber

Contd: eee2/=




Q.

DA ,530/96 dated : 25-4-96

Judgement

poral order ( per Hon, Mr. R. Rangarajan, Member (Admn.) )

meard\Sri K, Venkateswara Rap, for the applicant| and

SEi N.U. Raghava Reddy for the respandents,
2. The applicant in this OA was engaged as casual

under Respondent-1 with effect from 7-12-1979 and he

mazdoor

gontinued

in that capacity till 31-3-1981. Again he was reang%ged under

the same respondent from 16-1-90 to 30~4-9Z, Thereafter he

was not reengaged;ﬁuring the abave spells of casual

" . .
service’ Aﬂ% is stated that he had completed B00 day

casual service,

Labour

of
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3. This DA is filed praying for a direction to the respondents .-
oo

that the applicant is entitled for reesngagement as Qfasual | f

Mazdoor under the control of the General Manager, Tdlecommuni-

cations, East Godavari, Telccom Ois trict, Rajahmundzy, in terms

of the various instructions issued by the Director General

Telecommunications and also ds per the 1r . No.TA/Lc/
dated 21-10-81 and Lr.No.TA/RE/20-2/Rlgs/Corr, date
iésued by the Chief General Manager, Telecommunicat
Hyderabad by holding the action of the respondents
reengaging him as illegal, arbitzary, discriminaton
violative or Artiﬁles 14 and 16 of the Constifutlor
4, In the resu;t, the following direction is giv§

The applidant should be engaged as Casual Mazgd
future if there is work in preference to freshers f{

open market in the unit from which he was last retr

o
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1-2/111
i 22-2-03 [_6

L ons,
in not
y and

.

n 3

por in
rom the

eoched,

If in pursuance of this order he is going to be rekngaged
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none of the casual labours who are already in casyal

service shall be,retranched.

6. The OA is ordered accordingly at the admissign

(R. Rangara jan)
Member (Admn, )

stage, - No costs,

Dated : April 25, 96
Dictated in Open Lourt
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Copy toi:~- |
1¢ The Sub Divisional orricar. Phones, naJahmundry

2. The Ganaral mamager, Talecemmunicationa. ‘East(E
Godavari Telsgom Distrlct fe jahmundryé

3. The Chisf Genaral Managar, Telscom, A.P.Circls,
4, 0One copy to Sri. K.uahkatgghuara Ras, advocats,

5§ One copy to Sri. N.V,Raghava Reddy, Addl. CGSC,

64 One copy te Library, CAT, Hydo

¢ Ona spares copy.
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Hyderabad.
:AT, Hyd .
CAT, Hyd.
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